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— OFFI CE NOTE — — — 	 E 	 —DATEiL 

0 
This Review Application 	3184 	At the request of Mr ,G.Sharrna and by 
is filed by Ir.G.Sarma, 	 o consent'of 	.B.K.Sharma this case is. adjourned 
Adl.C.G.S.C,Ofl balf of. 
Union of India &ors 	 to 2994. 

with a prayer for Review 0/ 
the 3udgment and Order 	0 	 Vice-Chairman 
dtd.17.3.94 passed by this 
Hon'ble Tribunal. 

Laid for favour Of 	•. 	 Memb ' 
further orders. 	 o 

	

1-944 	Adjourned to '5-9-94 
SECTION orrIcERL 	 . 
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59.94 	 hr G.Sarma for the applicant 
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To be placed for order at Shillo 0 J 

0 	
during the next siting.of the Bench at 

	

Shillong. 	 . 	 S  

kJ 	
S 



R.A,25/94 

	

5.10.94 	Mr G.Sarma for the applicants,. 

:r8.K.5harma for the respondents, 

he matter Is placed on board in view 

of the latter received from applicant 

.No.1 association dated 19.9.94. No 

direction is necessary as the said 
- 

	

	 applicant has been represented by a 
counsel and as -stteh remedies as may be 

' available tothem in accordance with 

law to enrorce the order dated 17.3,94 

would be available to them. We may 

rnentioh that in the Review Applicatin 

no order of stay has been granted or 
the original order and it will be open 

to the applicantto appear and contest 

that petition,- 

A copy or the minutes be f'orwarded 
to the applicant No11 with rererence to 
its letter mentiorEd above. 
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2 	( 	 8194 	Adjourned to 9-1-95 
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10-195 	Adjourned to 16-195. 
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R.A. 25/94 (0A.2/94) 

14.2.95 	It does not appear that the 

adjurned'date is noted in the proceedi-

ng heet after 15.1.95. Hence the above 

proceeding be plabed for orders e--

e-rdbfor fixingdate of hearing on 

16.2.95. 

I '  

Uice-erman 

Member 

Pg 

Ad5ourned to 3-4-95. 

ice-Chairman 

- 	 iviiber 

None for the.applicant. 

Mr B.K. Sharma for the respondents. 

To be placed for hearingon3.5.95. 

Iice-Chairman 
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3.5.95 	Mr B.K. harma/Mr G. Sarma, 

1 t ap pa era t h at so me other matters 

are pending on the sane point. It is 

desirable that all matters are heard 

-\L _ tbgether. Mr B.K, Sharma and Mr S. Ali 

to fbrnish the numbers of their 0./La 

• so that all the matters can be placed 

alon.gwith this R.A. List on 1.6.95. 
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R.A.No .25/94 (in 0 .A.No .2/94) 

21,8.95' Mr C. 	A 	the applicants 

-I 	 çKohima) 	(original respondents. 

Mr B.K. Sharma for the 

respondents (original app1cants). 

The decision follows earlier 

decision in O.A.No.42(G) of 1989 

confirmed by the •Hon'ble• Supreme 

court. In this review application 

question of true impact, of the said 

'decisions has' been raised. Since ) 

, there are other 0.A.s inv1ving sqme 

points fixed for hearing together we 

think that in order to maintain 

uniformity in the decisions it is 

neCessary. to reexamine the claim of 

the applicants afresh by reviewing 

the order dated 17.3.94. 

The Review Application is 

:
zØ T- 

j43T'1 	•,/i 

;th 

t J  

accordingly aliwed and the order 

dated 17.3,1994 is set aside?The 

original application be listed for - 

hearing alonawith 0.A.No.48/91 and 

cnnpa.nion 0.A.s on 2.8.95. - 

No order as to costs, 

• 	
Vice-Chairnan 

Member 
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. 21.8.95 	Mr G Sarma, Addi. C.G.S.C.,for 
(Kohima) 	thé applicants (original resondents). 

I Mr 	B.K. 	Sharma 	for 	the. 

respondents (origin1 applicants). 

	

1 	 The decision follows earlier 

decision in O.A.No.42(G) 	of 1989 .. ... 	 I 	 I 

• 	.' 	 confirmed by the Hon'ble Supreme 

Court. In this review application 

question of true impact of the said 

decisjons, has been raised. Since 

there are other O.A.s involving same. 

points fixed fo hearing together we 

think that in order to maintain 

	

I 	 . 

uniformity in the decisions it is 

:necessary to reexamine the claim of 

the applicants afresh by reviewing 

	

1 	 the order dated 17.3.1994.' 

The 	Review 	Application 	is 

accordingly allowed and the order 

dated 17.3.1994 is set aside. 

However any amount towards HRA and 

licence fee in compliance with the 

	

S. 	 order dated 17.1. 1994 has already 

been paid to the applicants or any of 

• 	
t them2sa1l not be disturbed by reason 

'OCT

'of setting aside of that' order nor 

'recovered. The original application 
" 

•. 	 I '. 
 

be listed for hearing alongwith 

O.A.No.48/91 nd companion O.A.s on 

22.8.95. 
. 	
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No order as to costs. 

Vic-Ch'airman 
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C.A. 	48/91 	with D.R. 	11/95 with O.A.37/95 with R.A.25/94 
in O.A. 2/94 with M.P. 100/94 with 0.A. .105/95. 

Aa 

OFFICI 	l\CL ITE 'SOR 

• 1 118195 48J 

• None for the applicant. 

Pa, 	S. 	Au, 	Sr. 	C.G,5.C. 	for 	ttri 	respondents. 

fr. 8.K.Sharm 	for the applicant/Pir, 	G.  

Sarma, Addl, 	Ci5.Ce 	for the respondents. 

Pr.. B.K.Sharrna 	for the applicant/rr. 	G. 

Sarma, Addl. C.G.S.C. for 	the respondents. 

$ R.A.No. 25194 inO.A.2J94 

(ir. 	G.Sarrna, 	Addi. 	C.6.S.C., for 	the 

applicants/(r. B.K.Sh3rrnaf'or the 

• t respondents. 

M. P. 	00J94 (0• 	i2) 
Addl.C.G.S.C. 

Pr. 	G.SaflnaLfor the applicants/ir. 8.K. 

Sharma for the respondents. 

.O.A.105/95 
- 1 1 

Ar. 	T.K.Dutta for 	the applicants/. C. 

Serma, Addi. C.G.S.C. 	for the respondents. 

4Pr.4e?j 

All these, matters involved commOn question.. 

Arg u mri.r 	of 	fr 	8K, Shrma, 	fir. 	T.K,Dutta, 

tAr. 	S.Ail, 	S.C.C.S.C. 	and Pir. 	G.S8rma, 

Addi. C.G.5.C. are heard at lenth in 

common to all the applicaticns.However, 

counsal 	desire to consider the legal 

position farther and fir. 	G.Sarrna,Addl. 

C.G.5.C. also wants time to produce some 

I 0..s in 0.A. 	37/95 and D.A. 	11/95. 

Adjourned to 3.8.95. 
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